IN THE CENTRAL ADMN., TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

CONTEMPT PETITION NO,12/96 in

ORIGINAL APPLICATION NO.1279/96 dt ,4-4-96
Betueen

I. Ramaswamy : Petitioner

and

M.V. Bhaskar Rao

Chief Genepal Manager

Telecommunications

AP Circle, Hyderabad-1 ¢ Respondent

Advocate

LA

Counsel for the petitiunei

.o

..

Counsel for the respondent N.Y. Ramana, Addl.CGSC
CORAM
HON, MR. JUSTICE M.G. CHAUDHARI, VICE CHAIRMAN

HON. MR. R, RANGARAJAN, MEMBER (ADMN,)

Judgement
( As per Hen, Mr, Justice M,G, Chaudhari, V.C. )
Heard Sri B, Bhagkar Benny, learndd counsel for
Reitahiumsnir Ao
the applicant and Sr{(N.Wf;Ramana, learned counsel for
the respondents. ”
2. By the original order in DA.353/96 dated 4-12-95
R~1 was directed to dispose of the representation of the
applicant dated 9~6-1994 within a period of one month,
‘The appl;cant P;led the instantupetition complaining
that the order was not complied with, Mr, U. Rajeswara
Rao, learned counsel for the respondent today produced
copy of the communication addressed1by fhe cem,

Telecommunications, AP, addressed to the appligant
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ev
ﬁzf’ survives proceedlng thﬁt—ﬂﬂﬁstia 1t may, however, be

'Rajesuara Rao, is taken on record and shall be retained

‘.

dated 22-2-1996 which purports to inform him that his

representation was rejected, No guestion therefore
s T Al hon -

il

noted that the applicant had already filed 0A.353/96
against aforesaid order dated 22-2-96, Hence, the CP is‘
disposed of,

3, The letter dated 22-2-199% produced todey by Mr.V.

on record,
CFV*\JL——~’“““”éiiff /ééé%:{;&jﬁﬁzﬂﬁf
CRCRangaraddnsY (M.G. Chaudhari)

Member (Admn,) < @ Uice Chairman

Dated : April 4, 96 f?bi '
pictated in Open Court LR

nepesy Rosadlin

LA,

Y ¢
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C.P.12/96 in
OA, 1279/96,

To

i. ‘Mr, M.V, Bhaskar Rao, Chief General Manager,
Telecomminications, A.P,Circle,

_HYderabad-lﬁ . Blhaskon Bf/wny’f
2., One copy to Mr.S:Remalksdshna Raoy, “Advocate, CAT,Hyd.

3. One copy to Mr.N,V,Ramana, Mdl.dESC.CAT.Hyd.'
4, One copy to Library, CAT.Hyd. ‘
5. One sparé copy.
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TYPED BY. - CHECKED EY

COMPARLD BY ' APPROVED B

IN THE CENTRAL ADMINIS‘I‘RATIVE TRI BUNAL
HYDERABAD BENCH AT HYDERABAD

- THE HON'BLE MR.JUSTICE M.C .CHAUDHART
VICE~CHAIRMAN

,f Dateds W - -1996

ORGHE/ TUDG MENT

5

MeRdbind . /C L Ao, ‘3’\ b
o in
A5
T.A.No., (w.p. | )

0.a.No, \’Mﬁ

Admitt d and Interim Directimns
issuesd

Alloweld.

D%Sposed of with directioqf;>
Diﬁmi ed.
Dismi sed as withdrawn.
Dismissed for Defaylt

Orderkd/Re jected.

pvm 1. No erder as to costs.






